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 None present for the appellant despite notice. The matter 

had been adjourned from 10.01.2024 onwards. It seems that the 

appellant is not serious to prosecute this appeal before this 

Forum. Consequently, the appeal is dismissed for non-

prosecution. 

(Dictated and pronounced in Open Court.) 

 

 

 
 

(D.M. MISRA) 
MEMBER (JUDICIAL) 

 

 
  

(R. BHAGYA DEVI) 

MEMBER (TECHNICAL) 
rv  


